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f@er Shri M.Y.Priolkar, Member (A){

The applicant is aggrieved in this case with
the finel order dated 15,4.1982 (Annex.ll} at page 38
of the paper book by which he was informed that Ministry
of Labour had decided not to refer his case for
adjudication, The learned counsel for the spplicant
stated that since then repreéentations have been made
to the respondents but they hawe not reéplied to any of
them. Section 21(2) of the Administrative Tribunals Act,
1985 provides thet the Tribunal shall not entertsin an
application, if the grievance in respect of which the “
application is made had arisen by reason of any order
made at any time before the period of three years
immediately preceeding the date on which specific power

or authority of Tribunal becomes exerciseable under

this Act., Since the #ct came into force from
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1,11,85, this means thaet our jurisdiction is barred in
respect of matters where the final order was mad2 prior
to 1,11.82., Since in this case the final decision

was communicoted by order deted 15.4,82, it follows
that we have no jurisdiction in this case and the
application is accordingly rejected as barred for want

of jurisdiction.

There shall be no order as to costs.
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